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FINAL ORDER NO. 60129-60130 / 2019 

 
Per : Ashok Jindal 

 
 The appellants are in appeal against the impugned orders praying 

that the refund claims are to be sanctioned in cash. 

2. The facts of the case are that the appellant filed refund claims of 

unutilized amount lying in their Cenvat credit account under Rule 5 of 

Cenvat credit Rules 2004, on account of export of goods. The refund 

claims partly allowed in cash and partly credited in Cenvat credit 

account. The grievance of the appellant is that after introduction of 

Central Goods and Service Tax Act, 2017 all refund claims are to be 
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sanctioned in cash. Therefore, by way of these appeals the appellant 

sought to modify the orders of sanctioning of refund claims in Cenvat 

account for granting the refund claims in cash.  

3. Heard the parties. 

4. Considering the fact that on introduction of Central GST Act, 

2017, Section 142 deals the situation which directs the authorities to 

sanction all the refund claims in cash, therefore, no authority can 

sanction refund claim to be credited in Cenvat credit account. In that 

circumstances, I modify the impugned orders to the extent that 

refund claims are to be allowed in cash, instead of crediting in Cenvat 

credit account. Accordingly, the appellant is entitled the refund claims 

in cash. 

5. With these terms, the appeals are allowed. 

(Order dictated and pronounced in the court) 
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Member (Judicial) 
 
 

 
Kailash 


